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PUR ROAD,BHILWARA(RAJASTHAN)

M/S RELIANCE SECURITY SERVICES. Appellant
Vs
C.C.EJAIPUR I Respondent
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passed by the Tribunal under Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating to Service Tax
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL, NEW DELHI, PRINCIPAL BENCH NEW DELHI

¢

Service Tax Appeal No0.456 of 2006-Customs Branch .

[Arising out of Order-in-Appeal No.357(HKS)ST/JPR-11/06 dated
13.06.06 of the Commissioner of Central Excise, Jaipur]

Date of Hearing/ Decision:30.12.08
For approval and signature:
Hon’ble Mr.M. Veeraiyan, Member (Technical)
Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see Q
CESTAT (Procedure) Rules, 1982.
2. Whether it should be released under Rule 27 of the D M ‘
CESTAT (Procedure) Rules, 1982 for publication /

in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy

of the Order?
4. Whether Order is to be circulated to the Departmental S )
authorities? >“ e
M/s. Reliance Security Services ...Appellants
[Rep. by Shri V.N. Mishra, Advocate]
Vs.
CCE, Jaipur-11 ....Respondent

[Rep. by Shri Fateh Singh, DR]

CORAM: Hon’ble Mr. M. Veeraiyan, Member (Technical)
Hon’ble Mr. P K. Das, Member (Judicial)

g: [\_Q/K Order No.. ;7/ (f .(f?/Q;Dated:30. 12.2008

Per P.K. Das:

Ld. Advocate appearing on behalf of the appellants submits that the

demand of tax and penalties against the impugned order has been settled

under Section 96(1) of the Finance Act, 2008 in respect of the Dispute




Resolution Scheme, 2008. The 1d. Advocate also produced a copy of the
Order dated 24™ September, 2008 alongwith TR-6 challan. He prays for
withdrawal of the appeal. | |
2. In view of the submission of the 1d. Advocate, the appeal is
dismissed as withdrawn.

Order dictated & pronounced in open court on 30,12.2008.

( M. Veeraiyan )
Member (Technical)

( P.K. Das) .
Member (Judicial)

Ckp.




